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State V/s Aman @ Chhotu 

FIR No. 202/20 

P.S. Sadar Bazar 

U/S 392/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DJ(HOVCovid Lockdown/ Physical Courts 

Roster/ 2020 dated 25.10.2020, the cases are being laken up through Video 

Conferencing today 

Joined through Video conferencing. 

The present application for grant of bail U/s 437 Cr.P.C. has been moved on 

behalf of applicantlaccused Aman@ Chhotu s/o Sh. Suresh. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Anil Kumar, ld. Counsel for applicant/accused has joined meeting 

through Cisco Webex. 

is submitted by Ld. Counsel for applicantUaccused that 
It 

applicantaccused is innocent and has been falsely implicated in the present case. It is 

further submitted that no recovery has been made from or at the instance of the 

applicant/accused despite the accused being remanded to police custody for one day. It 

is further submitted that an altercation had taken place between the complainant and 

the applicant/accused and the complainant got the applicant/accused implicated in the 

present false case in collusion with the local police. It is submitted that the past 

antecedents of the applicant/accused are clean and he is not previous convict. It is 

further submitted that the applican/accused is in J/C since 25.09.2020 and 

investigation qua him is already complete and he is no more required for any custodial 

interrogation. Therefore, it has been prayed that the applicantaccused be released on 

bail. 

Reply of IO has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused electronically. Perusal of the same reveals that 

the accused had stolen the mobile phone of the complainant alongwith co-accused. 

Raman Sanju and another and he had given the mobile phone to the third co-

accused who took it and ran away. The present applicant/accused and co-accused 

Raman @ Sanju were caught with the help of public and the third co-accused ran away 
and has still not been traced. The police is trying to search the mobile phone from the 

call detail records. Accused has been previously involved in many criminal cases. 

Contd: 
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Charge-sheet has already been filed on record. It is submitted that the accused may 

commit similar offences again, if released on bail. 

Ld. APP for the State has opposed the bail application on the ground that 

the case property has not yet been recovered and custody of accused is required to 

trace the third co-accused who ran away with the stolen mobile phone. It is submitted 

that the applican/accused has previous involvement in many criminal cases and he 

may commit similar offences, if released on bail. 

Heard. Perused. Considering the submissions made and the circumstances 

that the applicantaccused is in J/C since 25.09.2020, charge-sheet has already been 

filed in the present matter and accused is no more require 
for any custodial 

interrogation, I am of the considered view that no purpose would be served by keeping 

the accused behind bars. Hence, accused is admitted to bail subject to furnishing of 

personal bond in the sum of Rs. 15,000/- with one surety of like amount, to the 

satisfaction of ld. Duty MM as per prevailing duty roster, subject to the following 

conditions:- 

1. That the accused person(s) shall join investigation as and when 

called. 

2. That the accused person(s) shall attend the Court as per 

conditions of bond to be executed. 

3. That the accused person(s) shall not commit similar offence and; 

4. That the accused person(s) shall not directly/indirectly induce, 

give threat, or in any way dissuade the witnesses/persons acquainted 

with the facts of the case and also shall not tamper with the evidence. 

Accordingly, the present application is disposed off. 

One copy of the order be uploaded on Delhi District Court Website. Copy of 

order be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar 

Bazar and Ld. Counsel for the applicant. The printout of the application, reply and order 

Digitally 

be kept for records and be tagged with the final report. neby 
SHIVL 

TALW SHIVLI TALWAR) SHIVLI 
TALWAR Date: 
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State V/s Akil Khan 

FIR No. 513/20 

P.S. Civil Lines 

U/s 323/452/506/509/511/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956- 37126 DIHOVCovid Lorkdown/ Physical Courts Roster/ 2020 dated 

25.10.2020, the cases are being taken up through Viden Confereeing tonlay. 

Joined through Video conferencing. 

The present application for grant of bail U/s 437 Cr.P.C. has been moved on hehalf of 

applicant/accused Akil Khan s/o Sh. Aziz Khan. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Dhananjay Kumar Jha, ld. Counsel for applicant/accused has joined 

meeting through Cisco Webex. 

It is submitted by Ld. Counsel for applicant/accused that accused is 

innocent and has been falsely implicated in the present case. It is further submitted that 

the applicant/accused is working as delivery boy in Amazon Company online delivery. It 

is submitted that on 11.11.2020, the applicant/accused had gone to deliver the parcel to 

the son of complainant, Hridayesh Pal Singh and asked him to come to the telecom shop 

on the main road to collect the parcel, otherwise, the parcel will be sent back to the 

Company. Thereafter, the son of the complainant pushed away the applicant/accused and 

without collecting the parcel made a telephone call to the police. It is stated that entire 

incident took place outside the house of the complainant, therefore. the oftenee U/s. +52 

IPC is not made out. It is submitted that the eldest son of the complainant beat the 

applicant/accused with danda. It is further submitteda compronmise was arrived at 

between the complainant and accused persons on 12.11.2020 in the police station and the 

FR was registered against the accused as an after thought on 20.11.2020. It is turther 

submilted that the accused has clean antecedents and is not previously involved in any

other casc. It is further submitted that the father of accused is admitted in hospital and is 
in a critical situation. Therefore, it has been prayed that the applicant/accused be 

released on bail. 

Contd: 



FIR No. 513/20 PS Civil Lines 
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Reply of IO has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused electronically. Perusal of the same reveals that the 

accused has not been previously involved in any other case, however, it is stated that the 

accused may commit similar type of offences again, if released on bail. 

Ld. APP for the State has opposed the bail application on the ground that the 

accused may commit similar offences, if released on bail. 

Heard. Perused. Considering the submissions made and the circumstances 

that past antecedents of the accused are clean and the accused is no more required for any 

custodial interrogation, I am of the considered view that no purpose would be served by 

keeping the accused behind bars. Hence, accused is admitted to bail subject to furnishing 

of personal bond in the sum of Rs. 10,000/- with one surety of like amount. to the 

satisfaction of ld. Duty MM as per prevailing duty roster, subject to the followinng 

conditions:- 

1. That the accused person(s) shall join investigation as and when 

called. 

2. That the accused person(s) shall attend the Court as per 

conditions of bond to be executed. 

3. That the accused person(s) shall not commit similar offence and: 

4.That the accused person(s) shall not directly/ndirectly induce, 

give threat, or in any way dissuade the witnesses/persons acquainted 

with the facts of the case and also shall not tamper with the evidence. 

Accordingly, the present application is disposed off. 

One copy of the order be uploaded on Delhi District Court Website. Copy of 
order be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar 
Bazar and Ld. Counsel for the applicant. The printout of the application, reply and order 
be kept for records and be tagged with the final report. Digitally 

Signed by 
SHIVLI 

MMAR TAL(SHHIVLI TALWAR) 
MM-06HCDelhi/26.I1.2020 
SHIVLI 

17:34:41 
+0530 



State V/s Rizwan 
FIR No. 513/20 

P.S. Civil Lines 

U/s 323/452/506/509/511/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DIHOCovid Lockedownl Physical Courts Roster 2020 dated 

25.10.2020. the cases are being taken up through Video Conferencing today. 

Joined through Video conferencin 

The present application for grant of bail U/s 437 Cr.P.C. has been moved on behalf of 

applicant/accused Rizwan s/o Sh. Ayyub. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Dhananjay Kumar Jha, ld. Counsel for applicant/accused has joined 

meeting through Cisco Webex. 

It is submitted by Ld. Counsel for applicant/accused that accused is 

innocent and has been falsely implicated in the present case. It is further submitted that 

the applicant/accused was called by co-accused, Akil Khan on 11.11.2020 for his safety 

when an altercation took place between co-accused Akil and son of the complainant. Itis 

stated that entire incident took place outside the house of the complainant, therefore, the 

offence u/s 452 IPC is not made out. It is submitted that the eldest son of the complainant 

beat the applicant/accused with danda. It is further submitted a compromise was arrived 

at between the complainant and accused persons on 12.11.2020 in the police station and 

the FIR was registered against the applicant/accused as an after thought on 20.11.2020. It 

is further submitted that the accused has clean antecedents and is not previously involved 

in any other case. It is further submitted that the accused has no role in the present case. 

Therefore, it has been prayed that the applicant/accused be released on bail. 

Reply of I has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused electronically. Perusal of the same reveals that the 

accused has not been previously involved in any other case, however, it is stated that the 

accused may commit similar type of offences again, if released on bail. 

Ld. APP for the State has opposed the bail application on the ground that the 

Contd: 
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accused may commit similar offences. if released on bail. 

Heard. Perused. Considering the submissions made and the circumstances

that past antecedents of the accused are clean and the accused is no more required for any 

custodial interrogation, I am of the considered view that no purpose would be served by 

keeping the accused behind bars. Hence, accused is admitted to bail subject to furnishing 

of personal bond in the sum of Rs. 10,000/- with one surety of like amount, to the 

satisfaction of ld. Duty MM as per prevailing duty roster, subject to the following 

conditions:- 

1. That the accused person(s) shall join investigation as and when 

called. 

2. That the accused person(s) shall attend the Court as per 

conditions of bond to be executed. 

3. That the accused person(s) shall not commit similar offence and; 

4. That the accused person(s) shall not directly/indirectly induce, 

give threat, or in any way dissuade the witnesses/persons acquainted

with the facts of the case and also shall not tamper with the evidence. 

Accordingly, the present application is disposed off. 

One copy of the order be uploaded on Delhi District Court Website. Copy of 
order be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar 
Bazar and Ld. Counsel for the applicant. The printout of the application, reply and order 
be kept for records and be tagged with the final report. Digitally 

signed by 
SHIVLI 

SHIVLI TALSHIVLI TALWAR) 

MM-U6CTHCDelhi/26.11.2020 17:33:57 
+0530 



State V/s Gaurav Nonu 
FIR No. 222/20 

P.S. Sadar Bazar 
U/S 454/380/411/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DJUHOCovid Loekdownl Physical Courts Roster/ 2020 dated 

25.10.2020. the cases are being tuken up through Viden Conferecing twday. 

Joined through Video conferencing. 
This is the second bail application U/s 437 Cr.P.C. moved on hehalf of 

applicant/accused Gaurav @ Nonu slo Sh. Raj Kumar. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Mohd. Iliyas, Id. Counsel for applicant/accused has joined meeting 

through Cisco Webex. 

It is submitted by Ld. Counsel for applicant/accused that accused is 

innocent and has been falsely implicated in the present case. It is further submitted that 

no recovery has been made from or at the instance of the accused and the alleged 

recovery has been planted by the police. It is further submitted that the past antecedents 

of the applicant/accused are clean and he is not a previous convict. It is further submitted 

that the applicant was picked up by the police officials near his house and he was not 

present at the time of incident and he has been arrested only in pursuance of a disclosure 

statement. It is further submitted that co-accused Rahul has been granted regular bail in 

the present FIR by this Court vide order dated 23.11.2020. It is further submitted that the 

accused is in J/C since 20.10.2020 and investigation qua him is already complete and he 

IS no more required for any custodial interrogation. It is further submitted that the 

applicant is the sole bread earner of his family. Therefore, it has been prayed that the 

applicant/accused be released on bail. 

Reply of IO has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused electronically. Perusal of the sane reveals that the 

accused was arrested in the present FIR on the basis of disclosure statement of his co- 

accused, Vicky Punjabi and he was remanded to police custody for one day during 

Contd: 
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which case property (one iron rod lgatter|) was recovered from his possession. It is stated 

that the accused played an active role in the commission of the offence and he is previously 

involved in eriminal cases. lIt is stated that the allegation against the applicant/accused is 

specific and grave in nature. 

Ld. APP for the State has opposed the bail application on the ground that the 

case property has been recovered from the possession of the accused. It is submitted that the 

accused has previous involvement in many criminal cases and he may commit similar 

offences again, if released on bail. 

Heard. Perused. Considering the submissions made and the circumstances that 

recovery has already been effected, co-accused has already been granted bail and accused is 

no more required for any custodial interrogation, I am of the considered view that no 

purpose would be served by keeping the accused behind bars. Hence, accused Gaurav @ 

Nonu is admitted to bail subject to furnishing of personal bond in the sum of Rs. 10.000 

with one surety of like amount, to the satisfaction of ld. Duty MM as per prevailing duty 

roster, subject to the following conditions:- 

1. That the accused person(s) shall join investigation as and when called. 

conditions of 
2. That the accused person(s) shall attend the Court as per 

bond to be executed. 

3. That the accused person(s) shall not commit similar offence and: 

4. That the accused person(s) shall not directly/indirectly induce, 

give threat, or in any way dissuade the witnesses/persons acquainted 

with the facts of the case and also shall not tamper with the evidence. 

Accordingly, the present application is disposed off. 

One copy of the order be uploaded on Delhi District Court Website. Copy of 

order be also sent to the e-mail of jail superintendent and SHO Ps Civil Lines/Sadar Bazar 

and Ld. Counsel for the applicant. The printout of the application, reply and order be kept 

Digilk 
for records and be tagged with the final report. 

SHIVLI 
TALWAR al 

TALWAR 

0 20(SHIVLI TALWAR) 
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State V/s Shaif Khan 

FIR No. 513/20 

P.S. Civil Lines 

U/s 323/452/506/509/51 1/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DHQVCovid Lockdownl Physical Courts Rosterl 2020 dated 

25.10.2020, the cases are being taken up through Vicdeo Conferencing today. 

Joined through Video conferencing. 

The present application for grant of bail U/s 437 Cr.P.C. has been moved on behalf of 

applicantlaccused Shaif Khan slo Sh. Nizam Ahmad. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Dhananjay Kumar Jha, Id. Counsel for applicant/accused has joined 

meeting through Cisco Webex. 

It is submitted by Ld. Counsel for applicant/accused that accused is 

innocent and has been falsely implicated in the present case. It is further submitted that 

the applicant/accused was called by co-accused, Akil Khan on 11.11.2020 for his safety 

when an altercation took place between co-accused Akil and son of the complainant. It is 

stated that entire incident took place outside the house of the complainant, therefore, the 

offence u/s 452 IPC is not made out. It is submitted that the eldest son of the complainant 

beat the applicant/accused with danda. It is further submitted a compromise was arrived 

at between the complainant and accused persons on 12.11.2020 in the police station and 

the FIR was registered against the applicant/accused as an after thought on 20.11.2020. It 

is further submitted that the accused has clean antecedents and is not previously involved 

in any other case. It is further submitted that the accused has no role in the present case. 

Therefore, it has been prayed that the applicant/accused be released on bail. 

Reply of 10 has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused electronically. Perusal of the same reveals that the 

accused has not been previously involved in any other case, however, it is stated that the

accused may commit similar type of offences again, if released on bail. 

Ld. APP for the State has opposed the bail application on the ground that the 

Contd: 
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State V/s Rohan 

FIR NO. 320/20 
P.S. Civil Lines 

U/s 392/394/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DJHQVCovid Lockdown/ Physical Courts 

Roster 2020 dated 25.10.2020, the cases are being taken up through Video 

Conferencing today. 

Joined through Video conferencing 
Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Nitin Gupta, Ld. Counsel for accused has also joined the meeting 

through Cisco Webex. 

An application seeking supply of copy of charge-sheet alongwith 

documents has been moved on behalf of applicant/accused electronically by his 

Ld. Counsel. 

Heard. Perused the record. Since the charge-sheet is fixed for 

consideration and cognizance is yet to be taken, let the present application be put 

Digitally up for date already fixed i.e. on 03.12.2020. Sgned by 
SHIVLI 

SHIVLI 
TALWAR Date: (SHIVLI TALWAR 

MM-06 H�Delhi/26.11.2020 
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State V/s Ved Prakash 

FIR No. 300/20 

P.S. Sadar Bazar 

U/S 186/283/353/509 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DJHOVCOvid Lockdown/ Physical Courts Roster/ 2020 

dated 25.10.2020, the cases are being taken up through Video Conferencing today. 

Joined through Video conferencing. 

The present application for grant of bail U/s 437 Cr.P.C. has been moved on 

behalf of applicant/accused Ved Prakash s/o Late Mangal Swaroop. 

Present: Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Shiv Kumar Gautam, ld. Counsel for applicant/accused has joined 

meeting through Cisco Webex. 

Ld. Counsel for applicant/accused has sought release of accused on bail 

on the ground that applicant/accusedis innocent and falsely implicated in the present 

case. It is argued that out of all the offences under which the applicant/accused has 

been booked, only Section 353 IPC is a non-bailable offence and there is no direct or 

specific allegation with regard to offence u/s 353 IPC appearing against the 

applicant/accused in the entire FIR. It is argued that the present FIR has been 

registered to deter the applicant from protecting the interest of fellow shopkeepers as 

the applicant is the elected President of Market Welfare Association of Pahari Dhiraj 

Vyapar Sangh. It is argued that the allegations contained in the FIR are totally false and 

baseless and FIR in question has been registered by the police to cover up their own 

misdeeds as the local police had allowed certain persons to run their business on public 

pavement and the shopkeepers were against the said illegal act. It is further argued that 

the complainant namely, WISI Renu was already having grudge against the 

applicant/accused as FIR no. 200/20 u/s 457/380 IPC was registered at the same PS 

on the complaint of the applicant/accused and she did not take any action whatsoever 

against the culprits despite the fact that CD showing photos of thieves were also 

provided to her. It is further argued that since police remand of the applicant/accused 

has not been obtained, it shows that the applicant/accused is no more required for 

Custodial interrogation. It is further argued that there is nothing to be recovered at the 
instance of the accused. It is further argued that the applicant/accused has clean 
antecedents and belongs to a respectable family having deep roots in the society. The 
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 hurled abusive w
ords tow

ards police party and started
 m

isbehaving w
ith them

 

an
d

 thus, obstructed th
e police party 

in discharge 
of th

eir d
u

ties. 
IO

 
h

a
s opposed 

th
e 

bail application 
o

n
 th

e follow
ing grounds: 

a) T
h

at th
e a

c
c
u

se
d

 w
a
s activ

ely
 involved in th

e co
m

m
issio

n
 of o

ffen
ce. 

b) 
T

h
at th

e a
c
c
u

se
d

, 
if se

t free, 
can

 d
eterio

rate th
e a

m
b

ia
n

c
e
 

of S
a
d

a
r B

azar 

m
ark

et by instigating th
e illegal en

cro
ach

ers th
at c

a
n

 m
ak

e th
e m

atter w
o

r
s
e
 keeping 

in 
m

ind th
e C

O
V

ID
 1

9
 pandem

ic. 
c) 

T
h

at th
e accu

sed
 h

a
s b

e
e
n

 previously involved 
in various offences an

d
 

m
ay

 
indulge in sam

e kind of offence again. 

L
d. A

P
P

 for th
e S

tate h
a
s vehem

ently opposed 
th

e bail application 
o

n
 th

e 
ground 

th
at 

sin
ce 

th
e applicant/accused 

is 
th

e 
P

resident 
of 

P
ahari 

D
heeraj 

V
yapar 

Sangh, 
h

e 
w

o
u

ld
 

b
e 

in 
a 

position 
of influence 

o
v

e
r th

e 
m

ark
et 

a
r
e
a
 

an
d

 
thus, 

m
ay

 
tam

per w
ith 

th
e w

itn
esses an

d
 influence investigation. 

It 
is further subm

itted th
at th

e 
applicant/accused has been previously involved in m

any cases. It is further subm
itted 

th
at w

hether ingredients of S
ection 3

5
3

 IP
C

 a
re

 m
ad

e o
u

t o
r n

o
t is 

a 
m

atter of trial. 
It is 

subm
itted 

th
at th

ere 
a
re

 
clear 

an
d

 specific allegations against 
th

e 
accu

sed
 

an
d

 
th

e 

applicant/accused alongw
ith 

h
is son/ co-accused 

h
a
s 

incited 
the 

m
em

b
ers 

of public 
against local police, 

a
s
 a 

result of w
hich there w

a
s

breach of law
an

d
order situation. It 

is 
further argued 

th
at

th
e

applicant 
an

d
co-accused 

h
as

obstructed 
W

/S
I

R
en

u
an

d
o

th
er local police staff in discharge 

of their official duty and used crim
inal fo

rce against 
th

em
 s

o
 a

s
 to

 prevent
th

em
 from

 discharging their official
duty. 

It is further argued th
at 

C
ontd: 



::3: 
FIR

 N
o. 3

0
0

/2
0

 P
S

 S
ad

ar B
azar 

the com
plainant h

as corroborated the allegations of FIR
 even in her statem

ent u/s. 164 

C
r.P.C

. recorded by Ld. M
agistrate. It is further argued that investigation is at an initial 

stag
e, an

d
 therefore, th

e bail application m
ay be dism

issed. 

H
eard. P

eru
sed

. S
ince police rem

and of the applicant/accused w
as never 

so
u

g
h

t by th
e 

investigating
agency, 

it 
sh

o
w

s that 
his 

custodial 
interrogation 

is 
not 

required in this case. A
ll the offences except u/s 353 IPC

 are bailable in 
nature. O

n 

p
eru

sal of co
n

ten
ts o

f F
IR

, it is fo
u

n
d

 th
at th

ere is g
en

eral alleg
atio

n
 o

f "D
h

ak
k

a M
ukki" 

lev
elled

 a
g

a
in

st all th
e a

c
c
u

se
d

 p
erso

n
s w

ithout sp
ecify

in
g

 a
s to

 w
h

ich
 of th

e a
c
c
u

se
d

 

p
u

s
h

e
d

 
h

e
r 

in
 

w
h

a
t 

m
a
n

n
e
r 

a
n

d
 

w
h

a
t 

w
a
s 

th
e
 

e
x

te
n

t 
o

f 
fo

rce, 
it 

an
y

, 
u

se
d

 
w

h
ile 

com
m

itting the alleged offence. 

C
o

n
sid

erin
g

 th
e su

b
m

issio
n

s m
ad

e an
d

 th
e circu

m
stan

ces th
at n

o
 police 

rem
an

d
 of th

e ap
p

lican
t/accu

sed
 h

as b
een

 so
u

g
h

t, n
o

 reco
v

ery
 n

e
e
d

s to b
e m

ad
e from

 

th
e ap

p
lican

t/accu
sed

 an
d

 co
-accu

sed
, V

icky h
as alread

y
 b

een
 g

ran
ted

 reg
u

lar bail in 

th
e 

p
resen

t F
IR

, 
I am

 
of th

e co
n

sid
ered

 view
 th

at no 
p

u
rp

o
se w

o
u

ld
 

b
e serv

ed
 

b
y

 

k
eep

in
g

 th
e a

c
c
u

se
d

 b
eh

in
d

 b
ars. H

en
ce, ap

p
lican

/accu
sed

 V
ed P

ra
k

a
sh

 is a
d

m
ite

d
 to

 

bail su
b

ject to furnishing of p
erso

n
al b

o
n

d
 in th

e su
m

 of R
s. 1

5
,0

0
0

/- w
ith o

n
e
 suretyy of 

like am
o

u
n

t, to
 th

e satisfactio
n

 of ld. 
D

uty M
M

 a
s p

er prevailing d
u

ty
 ro

ster, su
b

ject to
 

the follow
ing conditions 

1
. T

h
a
t th

e
 a

c
c
u

se
d

 p
e
rso

n
(s) sh

all jo
in

 in
v

e
stig

a
tio

n
 a

s
 a

n
d

 w
h

e
n

 

called
. 

2. 
T

h
at 

th
e
 

a
c
c
u

se
d

 
p

e
rso

n
(s) 

sh
all 

a
tte

n
d

 
th

e
 

C
o

u
rt 

a
s
 

p
e
r 

co
n

d
itio

n
s o

f b
o

n
d

 to
 b

e
 e

x
e
c
u

te
d

. 

3
. T

h
at th

e
 a

c
c
u

se
d

 p
e
rso

n
(s) sh

a
ll n

o
t c

o
m

m
it sim

ila
r o

ffe
n

c
e
 a

n
d

; 

4
. T

h
at th

e a
c
c
u

se
d

 person(s) sh
all n

o
t directly/indirectly induce, 

g
iv

e th
reat, o

r in an
y

 w
ay

 d
issu

a
d

e
 th

e
 w

itn
e
sse

s/p
e
rso

n
s a

c
q

u
a
in

te
d

 

w
ith th

e facts o
f th

e c
a
s
e
 an

d
 also

 shall n
o

t tam
p

er w
ith

 th
e
 ev

id
en

ce. 
A

ccordingly, the present application is disposed off. 

O
n

e co
p

y
 of th

e order b
e uploaded 

o
n

 D
elhi D

istrict C
ourt W

ebsite. C
opy of 

order be also
 se

n
t to th

e e-m
ail 

of jail superintendent and S
H

O
 P

S
 C

ivil L
ines/Sadar 

B
azar and Ld. C

ounsel for the applicant. T
he printout of th

e application, reply and order 
Digitally siçgned 

be kept for records
and be tagged w

ith the final report. 
e
H

IV
L

 
by SIIlV

LI 
T

A
L

W
A

R
 

TALW
AR 2

0
S

H
IV

L
I TA

LW
A

R
) 

MM-06(CTHC/Delhi/26.11.2020 
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S
tate V

/s 
G

a
u

ra
v

 @
 N

o
n

u
 

F
IR

 N
o

. 
2

2
2

/2
0

 

P
.S

. S
ad

ar B
azar 

U
/S

 4
5

4
/3

8
0

/4
1

1
/3

4
 IP

C
 

2
6

.1
1

.2
0

2
0

 

V
ide O

ffice O
rd

e
r N

o
. 

1
1

4
6

/3
6

9
5

6
-3

7
/2

6
 D

J(H
O

V
C

ovid L
o

ck
d

o
w

n
/ Physical C

o
u

rts R
oster/ 2020 d

a
te

d
 

25.10.2020, the cases are being taken up through V
ideo C

onferencing today. 

Joined through Video conferencing. 
T

his 
is 

the 
second 

bail 
application 

U
s 

437 
C

r.P
.C

. 
m

oved 
on 

b
eh

alf 
o

f 

applicantlaccused G
au

rav
 

N
o

n
u

 s/o
 Sh. R

aj K
u

m
a
r. 

P
resent: 

L
d. A

P
P

 for S
tate has jo

in
ed

 the m
eeting through C

isco
 W

eb
ex

. 

M
r. M

ohd. Iliyas, ld. C
ounsel for applicant/accused h

as jo
in

ed
 m

eetin
g

 

through C
isco W

ebex. 

It 
is 

subm
itted 

by 
L

d. 
C

ounsel 
for 

ap
p

lican
t/accu

sed
 

th
at 

accu
sed

 
is 

innocent and has been falsely im
plicated in the p

resen
t case. It is fu

rth
er su

b
m

itted
 th

at 

n
o

 
reco

v
ery

 
h

as 
b

een
 

m
ad

e 
fro

m
 

o
r 

at 
th

e 
in

stan
ce 

o
f th

e
 

a
c
c
u

se
d

 
a
n

d
 

th
e 

a
lle

g
e
d

 

recovery has been planted by the police. It is further su
b

m
itted

 that the p
ast an

teced
en

ts 

o
f the applicant/accused are clean and he is not a previous convict. It is fu

rth
er su

b
m

itted
 

that the applicant w
as picked up by the police officials near his house and he w

as not 

p
resen

t at th
e tim

e o
f in

cid
en

t an
d

 h
e h

as b
een

 arrested
 o

n
ly

 in
 p

u
rsu

a
n

c
e
 o

f a d
isc

lo
su

re
 

statem
ent. It is further subm

itted that c0-accused R
ahul has been g

ran
ted

 reg
u

lar bail in 

th
e present F

IR
 by this C

ourt vide order dated 23.1 1.2020. It is further su
b

m
itted

 that the 

accused is in J/C
 since 20.10.2020 and investigation q

u
a him

 is already com
plete and he 

is 
n

o
 

m
o

re
 required 

for 
any 

custodial interrogation. 
It 

is 
further 

subm
itted 

that 
the 

applicant 
is 

the sole bread 
e
a
r
n

e
r
 o

f his fam
ily. T

herefore, 
it 

has 
been prayed 

that the 

applicant/accused be released on bail. 

Reply 
of I0

 has been filed electronically. Copy 
o

f s
a
m

e
 has been 

se
n

t to
 

L
d. C

ounsel for the applicant/accused electronically, Perusal o
f the 

s
a
m

e
 reveals that the 

accused 
w

a
s arrested 

in 
the present 

FIR
 

o
n

 the basis o
f disclosure statem

en
t o

f his 
c
o

-

accused, V
icky 

@
 Punjabi and he 

w
a
s rem

anded to
 police custody for o

n
e
 day during C

ontd: 



F
IR

 N
o. 2

2
2

/2
0

 P
S

 S
a
d

a
r B

a
z
a
r 

:2
: 

w
h

ich
 case p

ro
p

erty
 (o

n
e iro

n
 ro

d
 Ig

atter|) w
as reco

v
ered

 fro
m

 h
is p

o
ssessio

n
. It is stated

 

that the accused played an active role in the com
m

ission o
f the offence and he is previously 

in
v

o
lv

e
d

 
in

 
e
rim

in
a
l 

c
a
se

s. 
It 

is 
sta

te
d

 
th

a
t 

th
e
 
a
lle

g
a
tio

n
 
a
g

a
in

st 
th

e
 
a
p

p
lic

a
n

t/a
c
c
u

s
e
d

 
iIs 

sp
ecific an

d
 g

rav
e in n

atu
re. 

L
d

. 
A

P
P

 fo
r th

e S
tate h

as o
p

p
o

sed
 th

e bail ap
p

licatio
n

 o
n

 th
e g

ro
u

n
d

 th
at th

e 

case property has been recovered from
 the possession o

f the accused. It is subm
itted that the 

accu
sed

 
h

as 
p

rev
io

u
s 

in
v

o
lv

em
en

t 
in 

m
an

y
 

crim
in

al 
cases 

an
d

 
h

e 
m

a
y

 
c
o

m
m

it 
sim

ila
r 

offences again, if released on bail. 

H
eard

. P
eru

sed
. C

o
n

sid
erin

g
 th

e su
b

m
issio

n
s m

ad
e a

n
d

 th
e c

irc
u

m
sta

n
c
e
s th

at 

reco
v

ery
 h

as alread
y

 b
een

 effected
, co

-accu
sed

 h
as alread

y
 b

een
 g

ra
n

te
d

 b
ail a

n
d

 a
c
c
u

se
d

 is 

n
o

 
m

o
re 

req
u

ired
 

fo
r 

an
y

 
cu

sto
d

ial 
in

terro
g

atio
n

, 
I 

am
 

o
f th

e 
c
o

n
sid

e
re

d
 

v
iew

 
th

at 
n

o
 

p
u

rp
o

se w
o

u
ld

 b
e serv

ed
 b

y
 k

eep
in

g
 th

e accu
sed

 b
eh

in
d

 b
ars. H

e
n

c
e
. a

c
c
u

se
d

 G
a
u

ra
v

 
@

 

N
o

n
u

 is ad
m

itted
 to b

ail su
b

ject to fu
rn

ish
in

g
 o

f p
erso

n
al b

o
n

d
 in

 th
e su

m
 o

f R
s. 

1
0

.0
0

0
/- 

w
ith

 
o

n
e
 surety o

f lik
e am

o
u

n
t, 

to
 th

e satisfaction o
f ld. D

uty M
M

 
a
s
 p

e
r prevailing duty 

roster, subject to the follow
ing co

n
d

itio
n

s: 

1. T
h

a
t th

e
 accused person(s) shall join investigation 

a
s
 an

d
 w

h
en

 
called

. 

2. T
h

at th
e accused person(s) shall atten

d
 th

e C
o

u
rt a

s
 p

er 
conditions 

o
f 

bond to be executed. 

3. T
h

at th
e accused person(s) shall n

o
t co

m
m

it sim
ilar offence and; 

4. T
h

at th
e accused person(s) shall n

o
t directly/indirectly induce, 

give 
threat, 

o
r
 

in 
any 

w
ay

 
dissuade 

th
e w

itnesses/persons acquainted 
w

ith the facts o
f the c

a
se

 an
d

 also shall n
o

t tam
per w

ith
 th

e evidence. 
Accordingly, the present application is disposed off. 
O

ne copy o
f the order be uploaded 

o
n

 D
elhi D

istrict C
ourt W

ebsite. Copy o
f 

order be also 
se

n
t to

 the e-m
ail of jail superintendent and S

H
O

 PS C
ivil L

ines/Sadar B
azar 

and L
d. C

ounsel 
for the applicant. 

T
he printout 

o
f the application, reply 

and order be kept 
for records and be tagged w

ith the final report. 
Digitally 
siHIYI 
TA

LW
A

R 
S

H
IV

L
I 

T
A

L
W

A
R

 Date: (SHIVILI TA
LW

A
R

) 
MM-06(t)/THC/Delhi/26.11.2020 
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